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Prima facie, the averments made in the application raise questions relating to environment
arising out of the implementation of the enactments specified in Schedule I to the National Green
Tribunal Act, 2010. In view of the averments made in the application, we consider it appropriate that
a Joint Committee be constituted to verify the factual position, and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of State PCB and District Magistrate,
Bageshwar and direct the same to meet within one week, undertake visits to the site, look into the
grievances of the application, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by following due course
of law and giving opportunity of being heard to the project proponent. The Committee may also
refer order of this Tribunal dated 09-05-2023 in OA No. 827/2022 relating to mining at Village
Sorag, Tehsil Kapkot, District Bageshwar. The State PCB will be the nodal agency for coordination
and compliance.

Factual and Action taken Report may be submitted within one month by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR supported PDF and not in the form of
image PDF. 70 Ui gRa sfieww, 73 feel gmr oiRa amee 1 o o 8| (Ham-01)
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Item No. 15 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 453/2023

Raghubir Singh Garia Applicant
Versus

State of Uttarakhand Respondent

Date of hearing: 01.08.2023

b
Annexure-1

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Application is registered based on a letter petition received by E-mail

ORDER

L. The grievance in this present application is against illegal mining of
soapstone in District Bageshwar in Uttarakhand which is disturbing the

ecological and environmental balance of Village Papon.

2. The applicant has submitted that illegal mining of soapstone is being
carried on in Village Papon for several months by Mr. Anand Singh Kalakoti
and others by use of heavy machinery causing damage to the surrounding
mountains and leading to depletion of natural resources, turning fertile
land into barren land and also causing scarcity of water in the area. The
debris generated from the mining are polluting Punger River and harming
the aquatic life. Complaints were made to the concerned authorities but no

action has been taken.

3 Prima facie, the averments made in the application raise questions
relating to environment arising out of the implementation of the

enactments specified in Schedule I to the National Green Tribunal Act,
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2010. In view of the averments made in the application, we consider it
appropriate that a Joint Committee be constituted to verify the factual
position and take appropriate remedial action. Accordingly, we constitute
a Joint Committee comprising of State PCB and District Magistrate,
Bageshwar and direct the same to meet within one week, undertake visits
to the site, look into the grievances of the applicant, associate the applicant
and representative of the concerned project proponent, verify the factual
position and take appropriate remedial action by following due course of
law and giving opportunity of being heard to the project proponent. The
Committee may also refer order of this Tribunal dated 09.05.2023 in OA
No. 827 /2022 relating to mining at Village Sorag, Tehsil Kapkot, District
Bageshwar. The State PCB will be the nodal agency for coordination and

compliance.

4, Factual and Action taken Report may be submitted within one
month by e-mail at judicial-ngt@gov.in preferably in the form of searchable

PDF/OCR Supported PDF and not in the form of Image PDF,
5. List for further consideration on 01.11.2023.

6. A copy of this order, along with a copy of the application and
documents attached with the same, be forwarded to the State PCB and

District Magistrate, Bageshwar by e-mail for requisite compliance.

Arun Kumar Tyagi, JM

Dr. A, Senthil Vel, EM
August 01, 2023
Original Application No. 453/2023
DV
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State  Level Cnvirormment Impact
Assessmend Authority, 653,

Indlranayar Colony, Seemadwar Ruad
Debiradun- 240005

(Constituted bsy Fsinistry )
Environment, Forests and  Climate
Change Government of lndiz.)

Phone No- 01352763576

Emuil- seiaa.sear, ukfiymail.com

ECNe- 4 -01(2712048 Dated- 22019
Te.
’ Shri Anand Singh Kalakati,
Rio-Village- Dofar, Tehsil 8 Distt- Bageshwar.
Tel 7005851978
Sub  Environmental Clearance under ElA notification dated 14.09.2008 for Extraction of
- Scapstone in Village - Papaun Teh & Dist - Bageshwar,
Tins has refgrence (o your propasal No SIAUKAIN/S0159/2018 dated 317 December,
203 supmuniad 1 the SEIAA for grant of Environmanta! Clearance for exdraction of Soapstone
VAt propesed producton capaoty 7184 TonnasfAnnum. The mine lease area ¢ located at
Wirgs - Pagaun Teb & Dist - Bageshwar 1.14 He The proposal was considered by tha
Supait Apprasa Commidee in its meating beld on 10% February, 2019 The details of the
ot At par the gosumeants submitted by the project propenent, and also as informed during
JUVE RSN AIE uS Under - o _ e
RN Detais Reply |
1 Newer Cngdiog Sib : —
New o« Cngoing Site | Ongeing Site
Gecartmantinisr £ GO Na, 224 tafofra-2 fuoes Daiedi08.01.2000
§ ¥EEE it P Lease deod registered on 22.62.2002 & lease desid valid
. e 21.02.2022,
: SOM Period-2018-19 tn 2021-22 up to (21.02.2022)
i Lapse Paried-2017-18
o A
i8m Diepth From Surface )
0.268 ha
“Tiidtionnes . i G
£105 to 7184 Tonnes/Annum
T Thigtgnse of ‘:“"l{‘ al i ; 5
i ':-3-.'-;”\'&* / raeal | o national parkireserved Forest/Sancluary exists
B B ERE VON sthin 10ka radius | ad mini
| SoraaSanciuiy Wi 10K » of propesad mining area,
< ramn Ral meey fyafid o 2Cha (FQ‘JI’ Ye_dﬁ"-‘
- Gragn Beft ziez (void uplo) (Ne. of Piantation 2000)
15 Kiethod of Miniag Open casi semi mechanised T
i . | tiining Shail be carried out in one it fro
1T | Mo hes e el T i P om
13 [ WG B DGRt O . 1430mRLto 1448mRL
14 Heantand Width of Benches | Height -3 Om. Width-3 Om i
15 | Sicoes and vitimate face slope | 707to 767 A
15 ! Safaly Zone 7 Smwida barnier zone all aiong the epplied leasi:
17 RwenuMaliah (name) i No drainage or nalls passes within area T
: : | Latiude' 20°5310.14'Nto 29°5325.9G'N
? i » § 11 . - % e
} 18 | Coordingtes Longitude: 78°52'1 09°E to 79°52'5.66E
< 49 1 Proectcost 183.71 lakhs
i 24 Proposed CER cost 22.94 Izkhs N
1
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Thie SEAC alter duc congitderntion ol 1?3\,:311! gooumonts vidimtnd by e proo
proponent  and  adotional cladfication furnishied 0 responss e B cosecvalicns  bave
recommented the grant of Enveenmental Slewsnce for the projiad mortiined alov Gujed o

compliante with B BRP and other sipulated condilons,
1- General Conditions -
1 Io btasting or driling shiali be peymitind CRUTINET TR DD UTNO QN 00 Bt i thni

aholl be permitled,
. The numngfextiaction of minerg! and progiassive ming cosum ahwuld be dune a8 pef
approved ming pisna,
The preponsnt shouid provide Boo-denty tlels ior e workloiee
Tre mine sie shouid have well demareated salety zone
carded out in the vidinity of 108 m flom nearty bddoes,
structures of histedcat imgonance
The prepoanent should undedare sfiaresdaton activiies w the buffer one A
ihe nearby profect sils. The alforesiabion wiil e dona ater conseltalion with fpoal st
Forest Dopadment andior state Moticuitwe Dupaitment for plantaton ol wil
horliculiure plants respactively Manioen 2000 plants wili e plantad i bt
year and mantenanca of he plantations witl be ¢ oyt fan e st i years,
§. The mining vperation would provide Incal emplayment and baing coonormin b
iccal pepulation.
7 Pholography of the proposed mining site {nreferably using Urone) should be done amd
submitied to SEIAA along vl hatf-yaady complianog cepat
2- Conditions for operation phasa

1. The projact authonties should auvertive a1 least in o locs! newspapery widely cireidated,
one of which shall b in the vernacular langusage of the locality conceraed, within 7 days of
the issue of the clearance letter informing that the projeat has Lsen eooortdng snvitupgaaisl
clearance (EC) and a copy of the EC lefter s avalable wath SIS, Utinrarhand,

2. The lzgal status of the minng lease area shall remain wehanged sad the Envionment
Clearance shall remain cotermynas wath lease paiind. The auned loace area shall not bs
used for any purpose owthar than that spectiiad in the proposai

3. The mining/extraction of soapsione shall not be done without agproved qune pan from
designated authority. The mine plan should be tevised svery & years and no freah mes tlan
shall be prepared without sile inspection by designated authority.

4. The boundary of the mined lease area shall be demarzater! un ground by erecting piliarg,
each nscribed with ils serial number, DGPS coordinates, forwars and back heanng, and
distance from adjoining piliars etc. This demarcation will e ensured by lhe Revenus
Depantment. A bench mark wil! be esiablished to monitor depth of the mining. A safety zone
of 7.5 mt (surrounding the mine site) shall be left frea from mining.

5. The mining shail be carried cut by Open Cast Semi Mechanised without adopling dnliing
and blasting operation. The use of hand held mechanically driven equipment is permittad.
The use of any electrically driven machinery shall remain prohibited and only hand held tasls
shall be used for extraction of the minaral,

6. Soapstone mining shall be carmied out during sunrise to sunset period only. it shaii not
involve felling of irses and clearance of vegetation. There shall be no permanent
construction at the site axcept temnporary ereclion of first aid room, office, store, drinking
water shad. rest sheller elc.

7. The process of mining and quantity of exiractable mineral and subsequently progressiva
mina closure shali be as per the approved mine plan. The mining operation shali be caried
out from lower level to upper level by formation of benching patiern. The maximum heigit
of benches shall not exceed 1.5 mt and ultimate pit slope shall b2 kept at 75 degrees.

8. The maximum permissible depth for mining of soapstone shall not exceed 8 meters of dapin
of ground water table whichever is less. During first five years of mining lease the depth of
mining shali not exceed 3 meters. Mining beyond 8 meters shall bz granted after site visit by
SEAC,

9, Extraction of minor mineral is permitted from 1* October of cvery year to 30" June of
the subsequent year or onset of monsoon whichever is earlier. It shall he ensured
that no mining activity is carried out during the monsoon season, Workers should be
advised and protected against flash flood during 1" June to 30" June and 1% Oct to
31* Oct during which there may be rains in the hills.

10. Reciamation of the mine lease area shall be through back filling, stabilization and cultivation,
The wvaaste and top soil generated during mining shall be temporarily stacked in external
dump which will be subsequently vacated and back filied in mised sut pits. The waste
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generated in the ar2a will be vackiilled duri?lg43ins and land made suitabile for cultivation.
Back filing shali be denz in a relreating manner from lower level to upper level. #ining
activity and back filiing shall be done simultaneously once space is available.

11. No disturbance 1o natural drainage system around the mining lease area shall ba dona. No
mixing of wasias i aliowed. The dump site shall be kept avzay fram the nearby nallahshvater
podies and mantained & & dislancs of at least 100 meters, The external dumg shall be
moteciss against slidessiip by adopling suitabie mechanical and vegetalive measures.
Proponent should construat a retaining wall, along the naliah side, with suitable heigid to
prowect soil eroson. The conslruction of toe wall, check dam and planting of grass
specissaci binding dwari spacies in dump yard shall be done.

12, The proizet proponsnt shall undartake tansportation of mineral from pit head {o read h-:-*.a'_d
manually or by muiz. Furthar it shalf strictly adhare to the nonns of Transport Depariment i

; ¢ fram wse of poliuting and less fuel efficient vehicles for transporiing extracted
murgials 1© fnal destinaton Theee shall be ne ovar loading of vehicles as against standard
noang fined oy Cenlra! GovernmenySlate Government/Hon'bie Courts from time 1o time.

13. The project oroponent shall raqulate and maintain record of the quantity of soapstone
@xUatiss duning a season. The monitoring shall be snsured by Mines DepartmeniDistact
~gmimstration from tim2 o ime.

14. There shail be no labeur camp in the mining leass araa for the labour engaged in mining of
soapsigna. Tha labour engagsd in mining shall ba provided free fuel wood/alternats seurce

of enargy to aveid any prassure on adjoining forast land.

13. Proponent should subiail surface water quality and ambiant air quality monitoring
report as committed io EMP, with suitable parameters,

- sorporate social responsibility proponent sheuld develop commumity services such as

nsponiaken and somununication, social welfare ele.
he gropenent shail erect eco frendly mobile toiets for the workforce at site and shall
gngura Gisposal of soii wasle as par the existing previsions/rules/guidslines,

TEY

Horgsiztion shall be carded out in nearby Van Panchayal. The spacies selection shall ba

site specihic ond carer to the demand of the Yan Panchayat. The concemed district official of

¢ Forest Daparunent shall ensure the compliance, Propenent should make 5 meter
derse piantation of shrebs,

18.The Geclogy and Mining department shall identify an agency for regular/periodical
maniwring of quaily of ground waler of existing hand pumps and tube wells in the vicinity of
e mning site

20, The paisct proponent shall formulale & wensparent and unbiased procedure for
angagement of iabowers fUr sustainable extraction of the minerals front the mining lease
aren The grofect propenant shall ensure that maximum local labour be engaged and hence
erpgiranent conortunity provided. The project proponent shail follow all safety measures for
iabour fores engaeged it accurdance with relevant Acts/Rules.

24, The preject propoanani shall prepare the plan of mining in conformity with the ming lease
conghiong ang the Ruise prescnbed in this regard thereby clearly delineating the Ne Work
Jone i e 0Ine leae ared e al least 100mt distance from NallahsMWater Bedies, bridges,
educationa! inslitulion o structures of historical importance.

22, Effzctive saleguats measures, such as regular water sprinkling shall be carried out in critical
areas prong 1o @i polition and having high levels of particulate matter such as loading and
anipading pant and il Lansfer points. it shall bs ensured that the Ambient Air Quality
guramaters eonfory torthe nemms prescribed by the Central Pollution Control Roard in this
enied.

23, The project propenent shall provide proteclive respiratory dewices to workers working in
custy argas and thoy shall also be provided with adequate training and information on safety
i besith asvedts. Pensdical madical examination of the workers engaged in the project
griad pe coerrisd oul ane recurds maintained.

24. The proponent shail provide oo friendly mobile tollets for the workforce at site and shall
ersure disposal of solid wagle as per the exisling provisiensirules/guidelines.

25. The project proponent shall ensure compliance to provisions of the all Acis, Rules.
Ragulations and Cuideines, for the lime being in force, as applicable to the preject, i

26. Tna progect proponeni should plant 2000 trees in first 2 years followed by their maintainance
o the jast 3 vears. The plants should be planted in the buffer zone of the mining site and in
the blank srea near by Van Panchayats/Gram Sabha lang.

27. Priotography of the proposed mining site as well as lhe plantation sites underaven by the
project proponent showing GFS coordinates should be done (prefera’bty using Drong) und

I
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Qﬂﬂ“ﬂﬂl" “\‘J’ FﬂmQﬂl‘!“ﬂﬂ\"

10



submulted te SEIAA and reqionat oifice of ;:15}{;’ Covt of india at Dehradua aiony win
hati-yearly compliarce repert

28. Project proponent will sinistly comply with ENP/EIA
29, Project pioponant wili nave o submit EIMPEIA repor! to Mining Depsrtment Lasses) and

30. The sbove emvirmnanzntzl ssfeguards shall be i

3t

L
—

<

%
i

14 The

11 The proiect proponent shall ensure compliance to provisions of the zi

12) The above enviommental safeguards shell be implemented in letter an

Ty

Petivtion Contrel Boand before gatting wark ordeaConsent 1o Etaptished or Operaie.

ol age . pf 3 : . s g b Ti . = %
plameniad in jetler and apivd. 108 SIoEn

Environment Monitoring Call and 2lso submilt six maondniy

proponent shall estabizsh
s Authordy and regions! office of LIoEFECT. Govt of India &t

compiinnee repons ¢ ihi

Dishradun

Entire Oparalion

The Envwonmantai Clearance | v of Soapstang in the

approves Mine Leass Area. Legat stalus of the maing lsase area shall remain unchangsd
and the Environmentst Clesrancs it baing 2 onfy for the 12ass perind. The mined
oase area shall Nt e usss 1ar any pumn tran that spacified In the prosoas

Tre madmum parm

iz mhail not axcead € matars or dapth

LA 22 Tgeatt

= danth: for menng of 8¢

.“Af e

il T o - 9 R % ? : TP gon oo P 2 pioe b
2 ground water tanie wiichaver is isss. During first Sy years of mining isase the dapth of
=
;

e

i

mumng shall pot exceed 3 meters. Mining beyond 6 meters shall be granied 2fter oif
SEAT dowsuer, Authorty may slao visd the sile in operationz! phase, wheneyer it iz found
G Le n2Cansary.

Extraction of minor mineral is permittad from 17" Qaotaber of every vear to 20" Junz of
the subsequent year or onset of monsoon whichever is earlier. 1t shall be ensured
that ne mining activity is carriod out during the monsoon season, Workers shouid be
advised and prolected against flash finod during 1% Jung to 30™ June and 1* Ot to
21% Get during which there may be rains in the hills,

Reclamation of the mins 'aase ares shail be through back filling, stabitization and cuitivalcn,
The wasle and lop sof generated durisy minng shall be temporarily slacked in exiamal
dugnn which vai e sunsequantly vasated and baok filed in mined ol pits. The wasle
yeneraed in the area i be backfifled curing raing and land mads suitabie for cultivation,

=1

ails wisit by

e

ek § : & refreating manner irom lower level to upper level bining
oY suck dtling shail ba dorie simuliansnusly oncs space is available
The dump site shali De ept awey ltom the nearby nallahslvater bedizs and maintained st 3
distarce of ai least 100 maters. The exiemst dump shzll be proleciad 2gainst sfideishp by
adeptng suilabiz machanical and vegelalive measures. The censtruction of tos wall, check
dam ang planing of grass specius/aci binding deaarf spacies in dump yard shzll be dons as

The propst propnnent shial undenaxs fransponation of mineral from il head 10 read nesd
mantually of by mue. Furthios it shall siriclly 2dhare lo the norms of Transport Cepenimant in
raframung frer use of potcting and less fus! efficient vehiclzs for lransporting exdractad

minerals o hnal destinution. Toare shali be ne gver ivading of vehicies as against standard

(R Eo5 ]
aors iized by Gantra! GovenvaanySiale Governmentten'sls Couris fom time 4o time,

The praect peopansrd shgl regulate and maintain record of the quantity of Scapsione
extracted dunng @ seuson The menitoring thall bs ensured by Linss Departiment/Disinict
Adramisiration from s 10 Ume,

Trere shill be no tabowr camp o s mining ieese area for the labour engaged in mining of
Soapstong, The latour engaged m meng shall ke provided frees fusl wood/atismate source
if energy 16 Sy 807 Breseare on adisining lerest land.

e proett proponent shall frmulate @ tansparent and unbiased procedurs for
engagernent of latowers for sustainabiz extraction of the minerals from the mining lease
area The projest proponsal shall ensure thal mavimum Jocsl labour be engaged and hense
employment oppofumty provided The project progonent shall foliow aif ezfely measures for
savow farse gneaged N sooorianee with relevant Acis/Rulss.

janl propohent shall provide prolective respiralory devices o workers working in
gusty areas and ey whall aiso De provided with adequates training and informaticn on safesy
and heatin aspects. Pefiodical medicst evamination of the workers engaged in the projec:z
shall ba carmed ol and recards maintained,

: . ” i Acts, Ruiss,
Reguiaicns and Guloelines. for the tims being in force, as applicabis to the ;rlojea:_

safegl ; 4 spinit. The projsct
gropenent shad esteblisn Environment Monitoring Celf and alss submit six nfomh%-:
compliane repans 1D this Authority and ragionatl office of IcEFACT, Govt of India =t
Dehrasua. ‘

h/

j

/
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13) The SEIAA reseves the right to maolude ad :!1 ﬁai *‘ah\;urs; ) meanees o fhund acceasany
and aiso to take action ncluding revoking of the EC maated unded proviaian of £t
Notification 2006, This B2 is bang granted sulsent 0 comnpliance of Hontle Count Orders
issued from e o bme

14) Any appeal against this anrox.n.z,nt Clearancs shall s v th e Mativred i.'3£f'«';;“:
proferred, within a petcd of 3D days 58 _“:(. cribsad wxder seclion o Gw Nab
Tribunat Act, 2010.

15) If it iz found that if conditions iuid down by the Authonly wre vislaled, Authonily may canial
your Envirenmental Clearance

Il <;{‘<;;, ,'1'
v -I { M

4~ Spacific Conditions:- (1o s folfowsd by Director Industery. Goenlogy and Mising Ui,
Govt. of Uttaralthandj.

1+ Mining and Geoiogy departimient of the Slale Qovenunent should revalaidneg the maximuay
production levas and shoull inform the Sathonly accargingly.

2- A stugy shall be caried cut alleast over in a year through nunes and geclogy dapad

avoid gver explaitation of minseal, wihich may advesely sifect ha .fr s ¢f slte A -vp
of said study repon shiali ba rubmitied tc ::‘u regioeat office of the Ministryy of Enwranmant
ang Forest Dehiadun and SEIAL, Htarakbangd.

- Tha Geclogy and Mining unil of Industty Deparioent shall identify s agevsy o
regular/penodical menitoring of quality of gramd water of exinling hand pumps a0 ubs
wells in the vicinity of the mining sita,

4- Thgital processing of the entive iease aran using remote sensing Wehrgueshioud be dong
by Geology and Mining depanment reguiary and repoan shouki be submitidd o e Mty
of Environment and Ferasts, R-mmualuf: a af Dohracun and SEIAA A .mjf,t_xi:m

¥

Meniber Sacretary,

{G-.{;’«;‘ Pande)
SEIAA, g
iy

. ttarakhang

No.- 01(37)/2018 dated- as above

Capy for information and necessary action to-

1) Sszoretary, Ministry of Enviroomen!, Forests and Climate Change, Gol, Indua Paryavaran
Bhawan, Aliganj, Jor Bagh Road. 3" Floor, Vayu Wing, New Daliu.

2) Principal Secretary, Environment and Foresls, Covernment of Utiarakband, Uaheadiun,

3} APCCF, Regional oifice (Central) MoEF&CC, 25 Subhash Road, Dairadun.

4) Principal Chisf Consarvaior of Ferests (Wildlife)/Chief Wild Lifs Warden, Dahradun,

§) District Magistrate, Bageshwar.

6) Director, Industry. Geolegy and Mining Unit. Govt, of Utlarakhand. Bhopal pani, The unit
shall comply the Specific Conditions and submit the report to SEiIAA Utlaraknand

7) Divisional Forest Ofiicer, Bageshwar,

8) Member Secretary, UEPPCB, Dehradun. /

9) Guard File.

{G.S. Pande)
Member Secretary,
SEIAA, Uttarakhand

qf‘ﬂﬂ“ﬂl" I‘l‘! F-:annnnnr
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Annexure-4
; ‘Iﬂﬁ vd @i W'u’a’m PR SeRmEve,
R, TRe-TeRN, W |
e /H0®0 /65 /aR0 /&4 /qpwfiogo / 201011, feie 08) ey 2022
: FRFI-TY

#f = i T g3 4t Raw Rz sremerd, Frad 7w dere w9ug 7 Tede e @
? 9y ¥ Jdeifis Rem Igr-1 JaRave TRE @ dRfoy S WE 2424 /3hofo /74— /2001, ReAiE
-08-01-2002 B GRT TH9E q TG ARNER, @ UM WU @ AFria 281 (Fe dufd 114 R0.8500 ¥ @hg
R &1 20 ¥ 9 Il & ford @ vl Wign fea wT) S&@ @ ugr fe @ yeiiewer Sufieus
aimff-min?‘r‘eavﬂﬁwas22-02—mnaﬁnﬁﬁaﬁﬁ5mw1fﬁlﬂaﬁmﬂﬂ21—oz—zoozaﬁwﬁtﬁﬁ
? gfem ARife e JITIR—1 & ARARY W& 2250/ VII-A-1 /2021-74% /2001 fesiad 03
T 2022 @ ERT Sakr@ve v @fva Af, 2015(F-w W e weifa) @ wiluegER A
s e Feer) g3 4t Ram Rig Fromed, Fad 7m dws swe 7 medie e @ v ¥ wied 9a
G G B I 30 I @ favardan R 9 @ sl weE A T ¥ 9 e @i e
AT T4 SRR WH §% BYR B AT Praied T 6 1762,/ @A /0 Wie-AgiT W /26 /
Howfi0g0 /2015—16, AT 31 ITTER, 2015 T ITRIEYS ¥ & DRATGIA FY FE&AT 844/ VII-1 /2015 /
68~ /2015 f&Aid 31 A, 2015 41 AR P F9 WA 1589 / VII-1 /2015 /68— / 2015 f&fids
07 JTTER, 2015 ERT W) Jar@ve v @i Afi-2015 @ FRR-3@N)(1) W Iaw@ve Suaf oReRr
frammell 2001 @ P 3 @ o oW RGR @ WM o g TRy IRy W
2378 /G / W00 / 0@IH0Z0 / 14 / 202223, i 24- Rar 2022 @ gmy Wfew wfAfar &1 sy R
30-10-202 & P9 W RoFgEo AN e AR, WRGYE Fo Fowo / 14 / IJRoFoedo  /
ZoBoNoTHoYY /Fo—15/ Year 2020 ERT IR W G AT W@ IERIR T T8 DY &) Ao B
e, TEAe T4 Tl WRe @ qRee ¥ & Wieant @ gafe derem o @ o’ 9
dorges WERTT § fo fyfer vd wnfie @ o uig o &g of 202223 F 7184 T, 9§ 202324 ¥ 7184
o, of 202425 % 7184 T, T 2025-26 ¥ 7184 T UG ¥ 202627 ¥ 7184 b TEA 8 UK WA B
WEFIT 7l IR WH 4 IX @ ANl 3 JAGT e war /el @ ol fha w2 -

o e | |

1. foeft off "R W IR} 7% R o @ 6 qwew ¥ @ E, Sueer ovE TE [EAN AT Al e
T ¥ T E 8, A S F1 SR T P W fRea oY fRar s

2 @M W e Rewm vd RfveE) affam 1957 @ sarreve syafe aRer Paamae-2001 @
=T feT B e/ fave avg @ W v/ o aft g o € ok SEe JuR & e
T A T fRar O 8, @ @A A U SaRiR @ 41 $¥1 B Ao BT AR QR T
| G oA A SR | |

3. T o1 W Wil @ @ s/ @ JUSRYl /@Sl $T oo U6 el Srfed @
AT B FPAR f5a1 I 8RN | SR @ AN U9 ST @F €1 3R @) Al @
yueE A 53 oM 9 qw d we @ wfe @em W@ RfE) sRfam e 7@ SaRmETe
Srafe IRER FaaEe-2001 & SER HRIAE) 3 A ARl W |

4. YgHRS gRI Ugl fcka 9 9w ot a1 arjure gRea fear s 8|
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5. USHNG ENI Y0 WR wafavvr wArer fRumver witeve, SaRave 653, 3R @ie, dEER
s WG B T W0 74-01(37)/2018 1@ 06-12-2019 &R W& wafaoly srgfy & wwen widf
P I FR EA I W A AZAT/ TR T I B WA B IR G R |

6. & MW P WEHT I Rl aRfm & M W &3 W a8 @ W w-w W I
WHR T I THR 7 37 {5 wer g1 e 6 o &, o1 visa AT 21 o) 2|

7. U5 WM A% W o (GRe) IRfRm-1980, a9 e Frawieel 1981 iR oM wrfm R
3R P, st iR fer frdw o & 39 @ e R w-waE R RY W1 @ B |

8. I T& vam AG WM Rl f wrd wee =, wo e @ b yer @ o
R e & AR T3 o fdw @ arp 8 o o i awd |

9. W ¥ WM A% ARMAT 7§ Tariw wwaﬂ#aﬂmﬂaﬁmﬁﬁﬂﬁvﬁwa%m
ffeR @ 5l sy a1 fdw W vfdae wia et famr fosar a2 -

10. 5AG BIE ¥ TIT &7 Y IR T A B ITER e ore @H FWIR) i vd @
P fHE AT IR B A B

11. eiftad @4 ARAEH 1961 & AR WM Gu&ll, WM & TG sffe 3 GRel T ¥y &) gwigl
R veERe: 31 8|

12. G AT U4 SERIR @F &< 0 @ dror @ e / e fersist / sfsgaanst, sif
7% 8 & @ Rew om @ 3wl 8y

13, TERIRS o Td ¥ SR BN T W B gaAl IR e @ Rrenfrert /e @ e, w@
TR TEde 3 SURTTRIeR) @ Fted B o @ ¥ @E 8 w8 € 3 opard 9 6 T o
P BT Ui @ PR YRS TR @ 15 oA Od wRga v | .

14, H—HePq T TCeT W WIS IURT 4-HaMd J9eRIges GRY @M ¥ 0 T8 Wl e ey
sﬂ%waﬁﬁmﬁmmo@ﬁmwmml

15. PR @ o Td SaRiy @ 8% 3% @) Ao 9 e 9 wRiig Relerd srife,
e @M AR, o d e ToR, wWith SuRiTReN W e @ afverar! sy
TR T B M wEfRI dRoFgedio / SaTa P |

Horma: WOH A%
. T4 SRR @ T S 31 AT
@1 e Ry
- (0 Two )
e |

e 34" %q/gom/@m/ss/mﬁ‘m/ﬁwqoaﬁoéo/2010—11, LEEGUER
gfofeft: i ot gaml/smws sriaE g 3

1. WfHE, G, SRRETE ¥ |

2. R, arrea|

3. WIw wfd Iouwd wafevr wer feiker sitevor (SEIAA) SaRiams e |
4. o Em dReR, &, e W afied gor, |
ysﬂmmmmgaﬁﬁammmﬁmﬂmﬂWEmammml

ot afger FR, IRoFgedio |
1LY
0 U0 )

ey |
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o Office(srden)0120-
2711597 & 2789483
Res.(Prav)

Paioy i 0120-2519816

" Fax (%)

ot e wrer wenr/ Governmnt of India O

&% g7 e #awry/ Ministry of Labour & Employment  gmskks@yahoo.com ...
a7 gvem wwtrevay/ Directorate General of Mines Safety
' mrre @7, mfyvars/ Ghaziabad Region Ghaziabad

¥

.| war e | w0 201-203, Ry ww Maww, iR FdTE-11, wgE AT, FENEE TR
63 | mPmmm-200002, R O/ s0  /201)

- '
' Dr. A.K.Sinha ,
|eT Y forderm,
anforamens avx, enforareTs,
Awm A,
Shri Anand Singh Kalakoti
Owner: Papon -Soap Stone Mine
At & P.O.: Dofar, Distt. Bageshwar
Uttarakhand - 263642
forw: Permission under Regulation 106(2)(b) of the Metalliferous Mines Regulations,
1961, to work by’ using Heavy Earth Moving Machinery without drilling and blasting at
Papon Soap Stone mine of Shri Anand Singh Kalakoti

Dear Sir,
Please refer to your letter nil dated 01.12.10 the pian and sections No. GEMS

GEMS/BGWR/PAPN/Stone/SUR/ 2010 signed dated 09.11.10 enclosed therewith.

The matter has been considered in the light of what has been stated in your application
under reference.

By virtue of the powers conferred on the Chief Inspector of Mines (also designated as
Director General of Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines
Regulations, 1961 and by virtue of authorization granted to me by the Chief Inspector
of Mines (also designated as Director General of Mines Safety) under section 6(1) of the

¥ Mines Act,1952, T hereby permit you to work by using Heavy Earth Moving Machinery

without drilling and blasting at Papon Soap Stone mine of Shri Anand Singh Kalakoti, -
subject to the following conditions being strictly complied with.
1.0 General:
1.1. Except where otherwise provided for in this conditional permission, all provisions

of the Metalliferous Mines Regulations, 1961 shall be strictly complied with.
2.0 Opencast Working: - il
Height and Width of Benches

2.1 (a) The height of the benches in overburden, ore or other rock formation shall

not be more than 3.0m or the digging height of the machine used far diggi
' - Igging,
excavation or removal, whichever is less, .

Qrannad with PamCrannar
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b)  Width of any bench shall not be less than 3
i ( ) M 3 Iirrres the width of the widest machine plying on the bench, or
(i) If dumpers ply on the bench, 3 times the width of the dumper, or

(i) the height of the bench, whichever is more. .
in 5m of the working face, adequate precautions
(c) When persons are employed within 5m s o ooy ime

shall be taken to ensure their safety by dressing the

3.0 Roads for Trucks and Dumpers etc:

3.1 Al roads for trucks, dumpers or other mobile machinery shall be maintained in good

condition.
3.2 Wherever practicable, all roads from the opencast workings shall be arranged to provide
one way traffic. : .
33 9 No road shall be of width less than three time plus 5m width of the largest
vehicle plying on road. : =

b) Al comer and bends shall be made in such a way that operafor of veiiicle fiavé
clear view of distance of 1ot icss than 3 times the braking distance of largest

HEMM working at 40Km/hour.
©) Where it is not possible to ensure a visibility for a distance as mention in (b)
there shall be provided with two roads of width not Jess than 2 times plus 3m of
largest vehicle plying on the road with a strong road divider at centre with
adequate lighting and reflector along the divider. J
d) Where any road existing above level of surrounding area it shall be provided with
strong parapet wall/embankment of following dimensions.
(i)  Width at top-not less than 1m.
(i) Width at bottom-not less than 2.5m.
(liiy ~ The height not less than the diameter of tyre of largest vehicle plying on
road. It may be noted that just dumping of mud of OB shall not be

treated as strong parapet wall.
e) .Noroad shall have gradient more than 1 in 16, ...
4.0 Supervision :
4.1 A person holding at least managers permit certificate of competency under Regulation
34 (5) of the Metalliferrous Mine Regulations 1961, shall be appointed as the manager
of the mine to look after HEMM operation. This permission shall stand revoked as soon
as the qualified manager ceases lo work at the mine. The use of HEMM shall be

suspended in the absence of manager with aforesaid qualification. —
i) The aggregate horse power of the machinery used in such opencast workings shall

not exceed 500- ]
ii) No blasting shall be carried out in such workings.

iii) Adequate numbers of supervisors including duly qualified Mates shall be appointed in

each working shift to assist the manager

fif) The manager shall not manage more than one mine,

iv) No ore dressing/handling /processing plant shall be attaciied with the mine ;
4.3  General: Manager shall frame code of pruclices for each operation and copy of it shall -
be handed over to all concerned. It shall be the duty of all statutory persons to enforce b

the code of practices so framed.

4,4 . He shall in particular:-
(a)  make frequent Inspections for evidence of slides or of material that may slide or

roll from the high wall (Including the face and sides) or spoil-bank;

4.2

|
16 . Ll
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(c)

(d) ensure that all 100se

21 “

not allow any perso

_ N to wor
evidence of slides, g overhanging ledges or vhere there is

til such danger has been removed;

ensure that every pe;s()n en
a
Provided with, and uses, 3 s fety el of g operations on high Walls/sides is

afety belt of a type approved by the Chief Inspector;

engaged there, and material s removed from high wall/side before persons are

5.0

5.8

5.9

" 510

5.1

5.4

S5

5.6
5.7

Maintenance of Machines:

If the engincer, mechanical foreman or other competent person making an

Inspection notices any defect in any ma
chinery,
used until the defect has been rem:died, o the said machinery shall not be

Any defect in a machinery reported by its operator shall be promptly attended to.
Any machine found to be in an unsafe operating condition shall be tagged at the
operator’s position ‘OUT OF SERVICE DO NOT USE’ and its use shall be
prohibited until the unsafe condition has corrected.

All repairs to a machine shall be done at a location which will provide a safe
place for the persons engaged on repairs. :

Except for testing, trial or adjustment which must necessarily be done while the
machine Is in motion, every machine shall be shut down and positive means
;aken to prevent its operation while any repair or manual lubrication is being

one.

Power shall be disconnected when repairs are made to any electric machine.

Any machinery, equipment or part thereof which is suspended or held apart by
use of slings, hoists or jacks shall be substantially blocked or cribbed before men
are permitted to work underneath or between such machinery, equipment or
part thereof. -

All repairs of @ machinery or vehicle shall be done at properly laid repair sheds and
workshops so as to ensure due protection to work persons deployed at those places
from the movement of heavy earth moving machinery.

Every place of drilling and earth moving machinery or equipment and every truck,
dumper etc. shall be maintained in good and safe working condition.

a)

b)

c)

Every machinery or vehicle shall be provided with efficient warning
devices and rear lights and efficient brakes. '

Every shovel or dragline shall be so designed as to afford the . .
operator clear and uninterrupted vision all around and shall be provided with

portable lamp for emergency, suitable portable fire extinguishers and retracting
ladder. :

The‘operatofs cabin of heavy earth moving machinery shall be well
designed and substantially built so as to ensure adequate protection to the

17
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5.11 a)

b)

d)

e)

operator against heat, dust, nuisc etc. and at the same time provided adeq%
safety to the operator in the event of overturning of heawy earth
machinery. A seat belt for the safety of the operator shall be provided, Ving |

The code of Iinstructions furnished by the manufacturers in the  matter
maintenance of various machinery and vehicles and preventive main
schedules for each type of machinery and vehicle shall be strictly followed.

‘Every machine and vehicle shall be allocated at least one day in every week for
maintenance. Before the machine or vehicle is sent out for work after
maintenance, it shall be thoroughly inspected by the Engineer or mechanical
foreman or other competent person, appointed by the manager in writing, who

shall satisfy himself that
the machine or vehicle is mechanically sound and in efficient working order.

A report of every inspection made under clause (b) shall be recorded in a bound ..
paged .book kept for the purpose, and shall be signed and dated by the person

making the inspection.
£very machine in use shall be thoroughly inspected once at least in every 24
hours by a competent person. Any damaged or worn out parts shall be replaced

immediately.

A report of every inspection made under Clause (d) shall be recorded in a bound
paged book kept for the purpose and shall be signed and dated by person

‘making the inspection.

5.12 Shift examination of machinery and vehicle:-

3)

5.13

At the commencement of every shift, the engineer or mechanic or foreman or
other authorized competent persons shall personally inspect and test every
machine and vehicle paying special attention to the following details:

() that the brakes and the horn or other warning devices are in working

order.

(i)  if the vehicle or machine is required to work after day light hours that the
lights are in working order. He shall not permit the vehicle or machine to
be taken out for worx ncr skall he arive the \enicle unizss he is satisfied
that it is mechanically sound and in efficient working ordcr,

He shall also maintain a recerd of every inspection in @ bound paged book kept
for the purpose. Every entr, in the book shall be signed and dated by the person

making the Inspection,

Safety features of dumper, Excavator, dozer (Cir 9/2008)

A) Dumper : The following safety feature shall be provided in dumper.

i

Mechanical steering locking to prevent untoward movement of steering wheel
and tyre while work persons worhing below the cabin while engine is running.
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i, B_il{ld Spot mirror apart from rear view mirror to enable operator to have clear
visibility of blind spot in and around dumpers.

iil, Mechanical type Anti collision device to avoid head to tail collision on haul road

s such as tail gate, bumper extension or any other strong device. |

iv.  Fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance

of fire, All the sleeves and conducts where cable / wire are passed shall be fire

resistant.

v Seat belt for operator.

V. The maximum speed of vehicle shall be restricted to 30Km/hours by blocking

vil

higher gear or any other automatic means.
Proper shaft guard.
vil[. Proximity working device.

B) Excavators: The following safety feature shall be provided in excavators.

(i) All functions cut off switch

(i) Swing Motor Brake

(iii) Fire resistant hydraulic hoses in place of ordinary hoses to decrease the_cnance
of Fire. All the sleeves and conducts where cable/wire are passed shall be fire
resistant. .

(iv) Turbo charger Guard

(v) Seat belt

(vi)Vent valve on top of hydraulic tank should be able to be removed without any

~ tool . | :

(vii)A baffie plate between cold zone and hot zon

viil)Provision for limiting of hydraulic cylinders- Stoppers

C) Dozers: The following safety feature shall be provided in dozers.

1.
2.
3.

4.

Roll over protection
Turbo charge guard. ,
Fire resistant hydraulic hoses and wiring near hot zone.

Seat belt.

D) General:

1.
7 A
3.

4
5‘
6

The approved type of audio visual alarm shall be provided in all equipment.

The approved type of fire suppression system shall be provided in all equipment.
The stability test of HEMM shall be carried out at least once in year and after every
major over haul by an independent agency.

. The crane and overhead crane shall be subject to proof load test and NDT test once

_l;lh a year from a competent authority.
e pressure vessel receiver are subjected to hydraulic.and NDT test an
carried out by a competent authority, - R

. In case of any defect In equipment such as brake, steering and safety device the

equipment shall be Immediately taken out of use and a re
cord shall :
T:e code of practice for installation operation and maintenance of al?icﬁ?:tment
'sl'h all be prepared and implemented before putting the equipment to use in mine
e safety feature recommend in equipment shall be a part of notice inviting ten'der

for new procurement and the design and drawing s
fitting the same In old equipment. g shall be obtained from OEM for
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9: The lay out of the workshop shall be required as per DG's Circular No. 8 of 2003 9

6.0 Operation of machines:

an the operator or his helper if any or the

a) No n other th
61 (a) perso rson so authorized in writing by the manager shall ride o ,

manager or any pe

shovel or dragline.,
(b)  No person shall be permitted to ride in the bucket of a shovel

i
L]

() No shovel or dragline shall be operated in a position where any part of the
machine, suspended loads or lines are brought closed than 3 metres to exposed
high voltage lines, unless current has been cut off and the line de-energized. A
notice of this requirement shall be posted at the operator’s position.

(d)  Electrical cables, if any, shall be laid in such a manner that they are not
endangered either by falling rocks or by a mobile equipment.

6.2(a) Shovel bucket shall be pulled out of the bank as soon as it is full. -
_ (b)  When not in operation, the bucket shall be pulled out of the bank as soon as it is

full.
(c)  When being operated in soft or unstable ground, every shovel (and dragline)

shall be supported by heavy planks or poles so as to distribute the load of the
machine over larger area and to prevent any danger of the shovel (or dragline)
over-turning.
(d) When not in use, the shovel or dragline shall be moved to and *  stood on
stable ground. .
6.3 If more than one stripping machine is in use in.any grea, either on the same bench or
on different benches, the machines shall be so spaced that there is no danger or
accident from flying or falling objects etc. from one machine to the other.

7.0 Duties of Mechanics, Fitters and Engineers:

7.1 a) At the commencement of every shift, he shall personally inspect
and test every machine and vehicle paying- special attention to the following
details:

(i)  that the brakes and the warning drvices are in working order;

(i)  if the vehicle or machine is required to work after day-light hours, that the lights
are in working order.
He shall not permit the vehicle or machine to be taken out for work nor shall he
drive the vehicle unless he is satisfied that it is mechanically sound and in
efficient working order.

(E)  The mechanic shall maintain a record of every Inspection in a bound paged book
kept for the purpose. Every entry in the book shall be signed and dated by the

. person making the inspection.
7.2 ADDITIONAL DUTIES OF ENGINEERS PLACED IN CHARGE OF MACHINES AND
EQUIPMENTS IN OPENCAST WORKINGS:

During each shift the machines and equipments at work shall be placed under the

charge of qualified and experlenced englneer to effect Inspection, examination, safe

operations and maintenance of the machines, equipments and accessories. During his °

shift the engineer/engineers shall; |

3)  Inspect, examine machines, equipments and accessorles and satisfy himself that
they are in sound and safe working order;

20
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not allow an :
c) ensure that ‘év??;'::]“a%h?qUmeent to be used, if it is found defective;
order; IN€, equipment, accessory used Is in a safe 'and efficient

d) ensure that each operation, activi

0 Operation of Truck, Dumpers and other yefromc. *" " $2f and effcient maner

r Vehicles:

8.1 No pe i
person shall be permitted to ride on the running board of a truck or dumper.

8.2 (a) ' ASfaras 0
on g,—admﬁt.ss'b[e !OadEd trucks or dumpers shall not be reversed

® .
(b)  Sufficlent Stop blocks shall be provided at every tipping point and these shall be

used on every occasion th '
e material i
such vehicle, s dumped from the truck, dumper, or other
9 frtjndard Traffic Rules shall be adopted and followed during movement of all
@ d Cks and dumpers. They shall be prominently.
-) r;SaF:’layed at the relevant places in the opencast working and truck/dumper
s,

8.3 No person shall be permitted to work on the chassis of truck or dumper with_the body in
a raised pasition until the truck or dumper body has been securely blocked in position.
The mechanical hoist mechanism alone shall not be dependew upon to hold the body of
the truck or dumper in raised position.

8.4 No unauthorized person shall be permitted to enter or remain in any dumping yard or

turning point
8.5 When nat in use every truck or dumper shall be moved to and stood on proper parking

places. .
8.6 Every dumper/tipper/truck shall be provided with suitable fire extinguishers preferably
Automatic suitably placed for operation/convenient use.

8.7 Every dumper/tipper/truck shall be provided with automatically operating audio-visual
reversing alarm, which shall always be kept in working order.

9.0 Duties of Machine operators:
(a) The operator shall not operate the machine when persons are in such proximity

as to be endanger -
(b)  He shall not swing the bucket of shovel over passing haulage units. While the
trucks/dumpers are being loaded, he shall swing over the body of the

truck/dumper and not over the cab, unless the cab is protected by a substantially

strong cover.
9.2 The operator shall not allow any unauthorized‘ person to ride on the machine, —

| 1.0.0. Duties of Truck / Dumper Operators:

10.1(a) He shall not drive too fast, shall avoid.distractions; andshall drive defensively.
He"shall not attempt to overtake another vehicle unless he can see clearly far
enough ahead to be sure that he can pass it safely. He shall also sound the
audible warning signal before overtaking.

(b) " When approaching a stripping equipment, the driver of the truck, dumper shall
sound the audible warning signal and shall not attempt to pass the stripping
equipment until he has received proper audible signal in reply.

(c)  Before crossing a road or rallway line, he-shall reduce his speed, look in both
ﬁlai':cstgggstoalé::got‘h? road or line and shall proceed across the road or line only if
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ible warning signal while approaching 'blind’ corney

i Ik in front unexpectedly.
or any other point from where persons may waik 1
The d‘;iver shall not operate the truck or dumper in reverse unless h‘e has a clear
view of the area behind the vehicle or he has the assistance of a *spotter’ duly
authorized in writing for the purpose by the manager. He illa” give an audible

warning signal before reversing a truck or dumpg(.
The driver shall be sure of clearance before driving through tunnels, archways,

plant structures etc.

The drivef shall sound the aud

The driver shall see that the vehicle is not overloaded and that the material is not loaded
in a truck or dumper so as to project horizontally beyond the sides of its body and that

. any material projecting beyond the front or rear is indicated by a red flag during the day

and by red light after day light hours. ]
10.3 The driver shall not allow any unauthorized persons to ride on the vehicle. He shall also
not allow more than the authorized number of persons to ride on the vehicle.

(@

(b)

Miscellaneous:

Trucks, tippers and other heavy vehicles, not belonging to managey- _
ment shall not be allowed in the mine premises without a valid pass issued by
the competent authority of the mine. Before the pass is issued the mine
engineer/competent person shall check the roadworthiness of such vehicle. In
order to check the entry of such vehicle in the mine premises, properly manned
check gate shall be provided at the mine entrance where the record of entry &
exit of each vehicle shall be maintained. At the check gate the license of the
drivers shall also be checked for eliminating the possibility of unlicensed persons
driving the vehicle.
(i Persons engaged in surface operation and in particular, the

contractor’s workers shall be provided closer and competent supervision.  ___
(i)  All persons engaged at any work within the mine premises through the
contractors shall be provided relevant training and other job related
briefings and that the drivers of the vehicle belonging to contractors
entering the mine premises have additionally been explained the salient
provisions of “Traffic Rules”.

(i) Each and every operation, including the operation carried out through

contractor’s worker or by outside agency, shall be placed under the
charge of a competent supervisor, duly appointed and authorized by the

manager.

Suitable “Code of Practice” for all operations shall be framed by the Mines Manager and
enforced for prevention of injuries to persons working in the mine.

No manual workers shall be employed on any bench where HEMM is depioyed or on the

next lower bench., Manual workers shall be employed only after withdrawal of HEMM and

only at the places where benches conform to the requirement of Regulation 106(1), \
106(4) and 106(5) of the Metalliferous Mines Regulations, 1961. T

All the precautions and directives given in DGMS circulars issued from tima to time shall
be compiled with \
The Owner, Agent and Manager shall ensure that the aforesald conditions are made
known to all concerned, They shall also ensure that every such person has fully

understood the same and complie:s with them., i -

n
Please note that. this permission is subject to the following additional conditions: y
In the event of any change in the circumstances connected with this permission which is
likely to endanger the life of workmen employed In the mining operation for which this

i
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permission has been granted shall be stopped forthwith and !nﬁmaﬁont Tner:x% ess and
this Directorate. The said mining operation shall not be resumed withou . :
fresh permission in writing. _ . o considered ‘
This gennlssion may be amended or withdrawn at any time should it b 6y

necessary in the interest of safety. ioned above and
This per‘tynission is being issued specifically under the regung:sm";i“:emme applicable
without prejudice to any other provision of law, which may e

at any time. : ;&?\-’é{ _
=~ o ah gl r \ .
z PO ) o A.I(.al“ A} )
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28 Annexure-5 —
UKPCB
HEAD OFFICE
. Li FE G2& Uttarakhand Pollution Control Board
ﬂ Lifestyle For B g “Gaura Devi Paryavaran Bhawan”
Envionment wwewen  46B, IT Park, Sahastradhara Road, Dehradun
E-mail : msukpeb@yahoo.com, Phone No.-0135-2607092
UKPCB/HO/Con/A-358/2023/ 20) Date : 22 /.05.2023
REGD. POST

To,
M/s Anand Singh Kalakoti Soapstone Mine,
Vill. Papaun,
Tehsil & Distt. Bageshwar,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water (Prevention &
Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention & Control of
Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016” notified under “Environment
(Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act, Air Act and HW Rules
respectively).

CAF ID - 8478 Application No. — 1184649
CCA (Renewal) Date :- 27.01.2023

CCA is hereby granted to M/s Anand Singh Kalakoti Soapstone Mine for mining of Soapstone at Vill.
Papaun, Tehsil & Distt. Bageshwar subject to the provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the
orders that may be made further and subject to following terms and conditions :-

1. This CCA is granted for the period upto 31.03.2024 and valid for mining of following
product(s) with Capital Investment/Net Assets Values ¥ 3.96 Lacs. :-

S. No. Last CCA Present CCA (Renewal)
Product Quantity Product Quantity
(Per Year) (Per Year)
1 Soapstone 7184 MT Soapstone 7184 MT

2. Specific Conditions under Water Act :-

(i) The daily quantity of effluent discharge (KLD) :-

Last CCA Present CCA (Renewal)
Trade Effluent Nil Nil
Sewage Nil 0.5
(ii) Trade Effluent Treatment and Disposal :- ...................oo. L T T

(iii) Sewage Treatment and Disposal :- The applicant shall provide comprehensive Septic
Tank/Soak pits as is required with reference to influent quantity and quality.

3. Conditions under Air Act :-

(i) The applicant shall not use any fuel. o

(ii) Unit has to maintain ambient air quality and ensure that the same be kept within norms as
prescribed under Environment (Protection) Rules, 1986.

(iii) Unit has to follow ambient noise standards for night and day time as prescribed for
respective areas/zones which are as follows :- . m/

Clean Environment and Healthy Life Style
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Standards for | Industrial Area |Commercial Area | Residential Area| Silence Zone
Noise level in | Day Night Day Night | Day | Night | Day Nighf,
db(A) Leq time time time time time time | time time”
75 70 65 55 55 45 | 50 40
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 :- There shall not be any hazardous waste, hence this rule is not
applicable.

This CCA is valid for Extraction/mining of Soapstone by the process of Open cast semi
mechanized method without drilling & blasting operation only.

Compulsory documents to be submitted by the Industry/Unit :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(if) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.

Unit has to comply with the other Specific & General Conditions which are as follows.
Specific Conditions:- -

1.  The Consent to Operate will attract execution of Board’s Order dated 02.12.2022
subject to directions of Hon’ble High Court in this regard in the PIL 93/2022 as
issued from time to time,

2. The Occupier shall under take mining in conformity with approved Mining Plan with the
conditions and Rules prescribed in this regard, and instruction issued time to time.

3.  The Occupier shall make permanent piller(s) along the boundary of the mining area and
shall display details as- Name of Occupier, Lease Date & Validity, Lease Area etc. at
prominent place.

4. The Occupier shall ensure that whatever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

5. The Occupier shall ensure regular water sprinkling in critically prone to air pollution and
having high levels of Particulate Matter (PM) such as loading and unloading points and
all transfer points.

6.  The Occupier shall undertaken adequate safeguard measures during extraction of minor
minerals and ensure that due to this activity the hydro-geological refine of surrounding
area shall not be affected.

7.  Vehicular emission shall be kept under Control and regularly monitored. The mined
material/over burden shall be carried out through the covered vehicles only and vehlcles
carrying the mined material/over burden shall not be overloaded.

8.  Mining of soap stone only shall be carried out as per approved mining plan.
Drilling/blasting etc shall be carried out only after prior approval of the Competent
Authority.

9.  Periodical medical examination of workers engaged in mining activity shall be carried out
and records maintained.

10. The Occupier shall take all precautionary measures during mining operation for
conservation & protection of endangered fauna & flora etc.

11. No change shall be made in mining technology and scope of mining work without prior
approval of competent authority.

12.  Mining shall be carried out in stipulated time and duration as permitted by competent

authority.
sU_

Clean Environment and Healthy Life Style ot
W qalel 7 e offad del

25



14.

13.

16.

17.

18.

19

20.

21.

22,

23,

24,

30

The Occupier shall comply with the directions/instructions issued by the competent
authority from time to time.

The Occupier shall strictly adhere to the conditions of Environment Clearance issued by
the competent authority & provisions of approved mining plan, scrupulously.

The occupier shall comply with the Environment Management Plan and shall execute
proposed environment management activities, scrupulously.

Overburden generated from the mining process shall be managed and restored as per
approved mining plan. Illegal disposal/dump of overburden shall be treated as non
compliance.

The Occupier(s) shall mark the mining area as per allotted mining lease by Competent
Authority and mining shall be carried out only in approval mining area.

The Occupier shall ensure to submit Ambient Air Quality Report at quarterly basis.

The Occupier shall strictly adhere to Approved Mining Plan with Progressive Mining
Closure Plan duly approved by the competent authority. In case of non-compliance, this
CCA shall stand withdrawn.

The Soapstone mining capacity shall not exceed the mining capacity as permitted by the
Directorate of Geology & Mining, Uttarakhand.

The Occupier shall strictly adhere to condition of Consent to Establish and CCA issued
by this Board.

Mining and other allied activities shall be carried out such a way so that ambient air
quality of the area does not exceed the prescribed limit. ,

The Occupier shall strictly adhere to the provisions of the Water Act, Air Act,
Environment (Protection) Act, and Rules/Notifications made thereunder.

The applicant shall strictly avoid the usage of single use plastics in the premises as
per the list of banned single use plastics mentioned in the notification of MoOEF&CC,
Government of India dated 12.08.2021 and notification of Uttarakhand Government
issued vide letter no. 84/XXVIII-1-20-13(11)/2001 dated 16.02.2021.

UKPCB

General Conditions:-

i

The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least
once in a three month from the laboratory recognized by the MOEF&CC and shall report
to the UKPCB.

The applicant shall however, not without the prior consent of the Board bring into use
any new or altered outlet for the discharge of effluent or gases emission or sewage waste
from the unit.

Treated waste water and domestic waste water shall be disposed jointly at one disposal
point. The applicant shall provide discharge measurement equipment at final disposal
point,

The applicant shall strictly comply with conditions of this CCA and submit compliance
report of stipulated conditions within 30 days of receipt of this CCA. If, at any point of
time, it is found that the industry is not complying with stipulated conditions or any
further direction/instruction issued by the Board, legal action shall be initiated against the
applicant.

The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must
be leak-proof.

The industry shall provide “Inspection Book™ at the time of inspection to the Board’s
officials.

Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported
to the Board’s offices and all other concerned offices. In case of failure of pollution
control equipment, the production process connected to it shall be stopped with
immediate effect.

The industry shall operate in a manner so that all emissions be emitted through
designated chimney/stack only.

In case of any damage to the agriculture productivity, human habitation etc. by the
operation of industry, it shall be imperative to stop production in the industry with
immediate effect and such information shall be reported to Board’s offices. The industry

Clean Environment and Healthy Life Style
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31 :
shall be liable to pay compensation also in such cases as decided by the Competent
Authority. Vil

10. The applicant shall apply before the 60 days of expiry of CCA or any change in
production types/ production capacity/manufacturing process/capacity enhancement etc.
or any change in effluent discharge point or emission point.

11.  The Board reserves the right to revoke/add/modify any stipulated condition issued along
with CCA, as may be necessary.

12. The person authorized shall not rent, lend, sell, transfer or otherwise transport the
hazardous waste without permission of Board.

S.K. Pattnaik

ML Member Secretary
-

Letter No.: UKPCB/ HO/CON./A-358/2023/ Dated as Above.
Copy to: Regional Officer, Uttarakhand Pollution Control Board, Haldwani, Distt. Nainital for

information and compliance of the same.
Membé;Sﬁr-etary

e o

Clean Environment and Healthy Life Style =4
W® i 7 W wed el

27



) 32 Kl

Annexure-6
a=a sratey

— IaRIEvs ygyer fFraFer qrs
S amary fasra s, gegr (Ahare)
UKPCB Ph No.- 05946-225618, 221532 Web Site-www.ueppcb.uk.gov.in
Ref: UKPCB/ROH/ }9?' /43 / 1538~ 25F Dt- ]L.[L?.[.:B
ar #, v

wew iy weey,

I |

fawa- w0 gAosfodlo ¥ T e amae WA 453 /2023 YgAR Rig 1fear T9m Swrmavs W g
31§ o AR fRAls 01.08.2023 & SFUIEH @ way H |

TR .
U IR 9T < JRATTd TAid @Il /Tho3iio /610—183-713 /2023 /608 feeid
09.082023 & P9 # Ud o YHosNodio # o Ao amdew T 453 /2023 YAR Rig wf¥ar awmw
IEREYE WS § I ARG ey @ 01082023 & UG H AH-IU de¥dio-anieaR i
Red yeemRs 1 Ae R Framard! & @9 &3 & PR RAid 14.09.2023 1 far
VIGd G 87 B S} § T 15 AR @ g W avant e, fior § W wa 7 wrevd),
w9 feen § waepr v qur uf¥e faem @ 3R A9 7 doR 2| e @ @ 3 feodo A g
C W YR T R 81 G &7 @ 9ER T 100 WX B Q) W ISR G4 b fewr § va Hren
yafter & | frIaT oId Yo @9 Uee @ IR feum @ 3R yaifea gar 2| e @ @R e
R & 87 A Fel 7ol &1 (AR @19 &7 3 Sar Rwr § 91 & R 15x10x1.5M =
225 9 R Aoldl @ &7 & e} YW W e S | R R @e AT ara @
o @ T § | R e @ PRaRer A # B @ e @ | O weAfa et @ Seaa
2| 9 YCCHIR® §RT ANy A8 ¥ NI WeWfa vl oFjure @ fn mar 8| 5@ § Ho ande
fig Fra@c w89 @ fiog windy &g oRfta R o o Wwgfo wfd smen sl
HYE ST ¥ |re” U 2

e~

(o Sodoareh)
& s

28


Annexure-6


33 Am-7,

Annexure-7
INDIA NON JUDICIAL
Government of Uttarakhand ' W
0 10
e-Stamp a0 o ,‘.
ﬁo ﬂa a‘q*ﬁ
Certificate No. ' : IN-UK37023986984221V
Certificate Issued Date . 17-Feb-2023 03:55 PM
Account Reference . NONACC (SV)/ uk1237704/ BAGESHWAR/ UK-BG
Unique Doc. Reference :  SUBIN-UKUK123770479910327799331V
Purchased by :  RAJAN RAM SO LACHHAM RAM
Description of Document :  Article 4 Affidavit
Property Description : NA
Consideration Price (Rs.) . 0
(Zero)
First Party : RAJAN RAM SO LACHHAM RAM
Second Party ©  ANAND SINGH SO DIWAN SINGH RO DOFAR BGR
Stamp Duty Paid By RAJAN RAM SO LACHHAM RAM
Stamp Duty Amoupt(Rs.) A
S g! 9{:, © 7-@* only)
Beforo me A
Prem Singh Pariha:
Adv. / Notary '
Nistt - Bagesrmar (U W ”
&3
-db:_?l-:
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INDIA NON JUDICIAL

Government of Uttarakhand

IN-UK37023501882698V

17-Feb-2023 03:53 PM
NONACC (SV)/ uk1237704/ BAGESHWAR/ UK-BG

SUBIN-UKUK123770479912022535622V
RAMESH RAM SO LACHHAM RAM
Article 4 Affidavit

NA

0
(Zero)

RAMESH RAM SO LACHHAM RAM
ANAND SINGH SO DIWAN SINGH RO DOFAR BGR

RAMESH RAM SO LACHHAM RAM

10
(Ten only)
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INDIA NON JUDICIAL
Government of Uttarakhand @ﬂ Q
skttt i Mot B i s B U AR 2 .,'3.11
(1,:_-.\ ¥ e
e-Stamp B0 gl

: IN-UK37023863918745V

: 17-Feb-2023 03:54 PM

: NONACC (SV)/ uk1237704/ BAGESHWAR/ UK-BG
SUBIN-UKUK123770479910851731509V

. DARPAN RAM SO LACHHAM RAM

* Aticle 4 Affidavit

© NA

0
(Zero)

DARPAN RAM SO LACHHAM RAM
ANAND SINGH SO DIWAN SINGH RO DOFAR BGR
DARPAN RAM SO LACHHAM RAM

Y
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INDIA NON JUDICIAL

Government of Uttarakhand

e-Stamp

IN-UK37023562857918V

17-Feb-2023 03:54 PM

NONACC (SV)/ uk1237704/ BAGESHWAR/ UK-BG
SUBIN-UKUK123770479911564882004V

HIRA RAM SO LACHHAM RAM

Article 4 Affidavit

NA

0
(Zero)

HIRA RAM SO LACHHAM RAM
ANAND SINGH SO DIWAN SINGH RO DOFAR BGR
HIRA RAM SO LACHHAM RAM

10
(Ten only)
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INDIA Nopy JUDICIAL

Government of Uttarakhand

e-Stamp ?‘"”

¢ IN-UK58671596216338V

1 18-Jun-2023 11:31 AM

NONACC (SVY uk1237704/ BAGESHWAR/ UK-BG

! SUBIN-UKUK123770423605015540727V
:  ANAND SINGH KALAKOTI SO DIWAN SINGH KALAKOT!
:  Atticle 4 Affidavit
: NA
: 0
(Zero)
+  ANAND SINGH KALAKOTI SO DIWAN SINGH KALAKOTI

NA

+ ANAND SINGH KALAKOTI SO DIWAN SINGH KALAKOTI
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SR Government of Uttarakhand
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e-Stamp
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10-Feb-2023 01:57 PM
NONACC (SV)/ uk1237704/ BAGESHWAR/ UK-BG
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MOHAN SINGH SO JASOD SINGH

Certilicale Issued Data
Account Relerence
Unique Doc. Reference

Purchased by
Description of Document Anticle 5 Agreement or Memorandum of an agreement
Property Description NA
Consideration Price (Rs.) 0
(Zero)

First Party : MOHAN SINGH SO JASOD SINGH
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Regional Office -
Uttarakhand Pollution Control Board
ad b
\ 7 Awas Vikas Colony
Haldwani

Analysis Report on Surface water

' Name of River/Lake

Nala near M/s Anand Singh Kalakoti Mine
Vill-Papoli, District-Bageshwar
Sample Collected by Dr. D. K Joshi RO
C.B Joshi MA
Date of Collection of Sample 14.09.2023 pe
- Date of completion of analysis 25.09.2023
Sampling point Surface water source near Mine
S.No. Parameters Values Test Method
1 Colour Colourless Visual
2 Odour Odourless Sensory
3 pH 7.72 Electrometric
4 DO (mgl) 7.8 Winkler Method
5 E Conductivity ([tmohs/cm) 260 Electrometric
6 Hardness (mg/L) as CaCO, 240 EDTA method
7 Calcium (mg/L) as CaCO; 138 EDTA method
8 Magnesium (mg/L) as CaCO; 102 By Calculation
9  Alkalinity (mg/L) 172 Visual titration
10  Chloride (mg/L) 19 Argentrometric
11 Total Dissolved Solids (mg/L) 169 Electrometric
12 BOD (mg/L) 2.2 Titrimetric Method
13 coD (mglL) 6.0 Dichromate Reflux

i Asstt.éf/i;;héfﬁcer

Scientific Assistant
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ttarakhand Treasury F 209(1)
g ury Form-
ki Financial Handbook Vol, V, Part- I
: Form No. 43A(1)
(See Paragraph 417 and 478)
Challan form for depositing amount

ne of t ..
1e of the Treasury/Sub Treasury/Bank/Bank Branch - State Bank Of India (Payment Gateway)

atus 2 (S) Completed successfully.

C Name of the person (designation if necessa :
: Organization on whose behalf amount is beggosaid. ANAND SINGI KALAKOTI

= | Adies PAPON DOFAR BAGESHWAR

3 | Registration Number (if necessary)

4 | Full details of amount to be deposited (for which

purpose and in favour of) in the order of dm bageshwar 628 dated 6623

penalty ithree lakh thirty two thousand six

hundred fourty deposited
6 | Net value of Challan 332640
7 | Deaprtment Director Industries
8 | Related office for which challan is to be deposit District Mine Officer Bageshwar
9 | Full details of Head of Account 0853 - Non-ferrous Mining and Metallurgical
Industries
10 13 Digit code of Head of A/c As per details below
B Detail Head Amount
SL No.  Services
1 Mineral Concession Fee rent and interest charges. 0853001020100 332640
Total Challan Amount- 332640

nt (in words) - Rs. Three Lakh Thirty-Two Thousand Six Hundred Forty only
oul

Am
Signature of departmental officer with seal ANAND SINGH KALAKOTI
08 530723E0002076 Amount in Figure(Rs.) - 332640
hallan No- .
s Amount in words - Rs. Three Lakh Thirty-Two Thousand Six
Date - 01-JUL-2023 Hundred Forty only
Received Through
Bank RefT. No. - CPACWKGGD6
State Bank Of India (Payment Gateway)
——‘—-'—."—-—‘-—_
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